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LTAMIL NADU] ACT No. I OF 1918%

[Tar Marprza SvcorssioN Aor, 1918.] i\

(Received the assent of the Governor on the 3rd May -
1918 and that of the Governor-General on the 25th
; May 1918; the assent of the Governor-General was
{ first published in the Fort St. George Gazetie of the-
118k June 1918.) o

An Act to amend and define the law of .
intestate succession among Mappillas |
governed by the Marumakkattayam -
or the Aliyasantana Law of Inheritance,

Freamble, Whereas it is expedient to amend and dofino”
the rules of law applicable to intestate succession
among Mappillas governed by the Marumakkettayam

Special or the Aliyasantana Law of Inheritance; It is enacted

amargi® as follows — B
vding' . )

,f;,‘ifﬁ_‘rl ' Shors title. 1. {1} This Act may be called the Mappilla Suoces-

gion Act, 1918,

! These words were substituted for the word * Madras " by -
the Tamil Nadu Adapiation of Laws Order, 1009, as amended by -
the Tamil Nadu Adsptation of Lawa (Second Awendment) Qrder,
1069, which camse into force on the 14th Januery 1869 -

7 Por Btatemens of Objects and Reasona, see Fort 8t George
Gazette, dated the 3let March 1916, pp. 407~408, which was with-
draw#n; gee p. 3T9 of ibid, dated the 2Tth February 1817, and bid,
dated the 10th April 1917, p. 828 for the Bill as amwnded.. For
Proocedings in Couneil, see ibéd, dated the 26th Mmch 1918, pp.
119-120, and ébid, dated the llth June 1018, pp, 433-434.

This At was oxtended to the merged State of Puduldcottai by
seotion 3 of, and the Firet Schedule to,the Tamil Nadu Merged States
{Laws) Act, 1949 {Tamil Nsdu Act XXXV of 1349). -

This Act was extlanded to the Kanyalumarti' district and the
Sheneotteh taluk of the ‘Tirunelveli district by seetion 3 of,. and
the First Schedule to, the Temil Nadu {Transferred Territory) Ex-
tension offLaws Ag; {MOA (’I;lamﬂlssfﬁ'adu ‘:ﬁtnnghgf 1980}, which
oama into fores on st Aprit I rapeali eorresponding
law in foree in thet tepritory’ ' "
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 (2) It extends to the whole of the *[State of Tamil Local extent.

(3) It applies to Mappillas domiciled in the Persons to
whom this Act

| 1{State of Tamil Nadu] who are governed by the 7 applicablo
. Marumakkattayam or the Aliyasantana Law of _ '

Inheritance, and also, in wrespect of immovable
property situated within the *{State of.Tamil Nadu],
to Mappillas domiciled ounfside the 3%{said State]
who are so governed.
2. A person is considered to die intestate in respect Property in res.
of all property of which he has not made a testamentary ggg:a';z;’ﬁ:;pﬂi

disposition capable of taking effect. ilta is consides
rod ta have died

EBxplanation.— “Property” in this section does inbestate.
not include tarwad property unless the persun dying
intestate was exclusively entitled to it.

8. Such property shall, notwithstanding any custom p, o .
to the contrary, devolve upon his heirs in  the order sush property.
and according to the rules of Muhammadan Law.

1This expression was substituted for the expression * Presi-
dency of Madrae >* by the Tamil Nadu Adaptation of Laws Order,

© -1970, which was deemed to have come into foree on the 14th January

1989,
' 3This expreasion was substituted for the expression ‘< Madrag
Presidency ” by ébid.

¥ Theas words wore substituted for the words *‘ said Presidensy™
¥t paragraph 4 of , and the Schedule to, #id.



